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IN THE CENTRAL ADI-'IINISTRTIVE TRI3UNAL 
GUWHATI BENCH 	GUAHATI 

f 

ORDER SHEDT 6"t\ APPLICATION NO 	4 OF 200( 

1iant (s)' 	
& 

4.. Rspondent(s) .. 	 "f'-2 

Ocate for Applicant(s) 

Ad.v0cate for, Respdndent(-j) 	 ' 

Notes of the. 	 -- 	

;; 

T 	j---  H 
Present: Hon'ble Mr.Justice 

D.N.Choudhury. Vice-Chairman. 

Heard learned counsel for the 
applicant. 

4 $q4 	 Application is admitted. Call Da 
records. . Issue notice on the 

ç'. Rii\ç5\ 	
respondents. Returnable by 4 

weeks. List on -2 • 4 • 01 for orders. 

I 	Pendency of this application 
• 

	

	
I shall not stand on the way of the 

respondents to consider the case 
4 	 of the applicant. 

: 	 im 	, 	. 	 Vice..hairman 

Four weeks time allowed to:. 

the respondents - to file their,  

ritten statement. List for orders 

S. 	 on  

H 
Member 	- 	Vice-Chairman 

nkm i 

	

, istonl 	2<)Oto enable 1*5e2001

- . 	
'the respondents to file written 

. 	statement. 	- 	 - 

• . 	 Meber 	'. 	Vice'-çhairman 
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-Li- 

/&i ,t/o1  f/i/H mn1t4d 

& 7tQ a'iJ; e0-7 	
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1.6.01 	List the case on. for ordeç 

on the prayer of theLcounsel  for the 
respondents. 

In the meantime the interim order 

shall contine. 

Vice-Chairman 

bb 

	

04.07.01 	Written statement has been filed. The 

applicant may tile rejoinder, if any, within 

OR 2 weeks. 

List on 17-07-2001 for order. 

Member 
• 	 11 

Vice..Chajrinen 

mb 

17.7.01 	Urjtt.fl statement has been P114 

sd. The case is ready as regards plead-

ing,' The case may now be listed for 
hearing The applic.bt may file rejoin-

dez withjn two weeks from today. 

List on30B-'2Ot31 for hsarin. 

S 

By Order 
fr 

L 	
) fV 

tA 

IVARA 

14.9.01 

2 	tDi 

9>1 
,%, /AZ. 

___Q• ,-(, 
' 	L 	

rd 

(C 

-7 ,  

1 

Heard learned counsel for the 

parties. The appication is dismissed 

as not maintainable. No order as to 

costs. 

• 

Member 	 Vice-Chairman 
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CENTRAL ADi1INISTRATIV 	TRIBtAL 
GUc!AHATI BENCH 

94of 2001 	 • 

14.9.2001 
DATE CE DECISION 

Sri Panchana 	Sai'k..ja & 4 Ors. 	 ApPLICJNT(S) 

Mr. 	G.K.Bhattacharyya. 	 ArvaT 	PC 	i'±; 	nPLICANT(S) 

VERSUS - 

p  

Unioi of India & Ors. FhiSpe 

ADVOCATE 	OR TFih 
AW Db Rb, st: C:JS.C: EEPONDENT. 

DNBtE 	MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

FHE I I ONBLE 	MR. 	K.K.SHARMA, 	MEMBER 	(A). 

ehr Reporters of local papers may be allowed to see 
the 	1udUrnen 	? 

To be reerred to the R:porter or not ? 

etIier their Lcrdshpa wIsh to see the flir copy of the 
judorent ? 

4. tnether the judçment is to ha circuiated to the oU.her .  
Benches ? 

JudQmnt delivered by Honhle 	Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 94 of 2001. 

Date of order : This the 14th day of September, 2001. 

Hon'ble Mr. Justice D.N.Chowdhur, Vice-Chairman. 

Hon 1 ble Mr. K.K.Sharma, Member (A). 

Shri Panchanan Saikia, 
Son of Shri Dambarudhar Saikia 
Hazarpar, Tezpur Town, 
P.O. Tezpur, 
District - Sonitpur (Assam) & 4 Ors. 

By Advocate Mr. G.K.Bhattacharyya. 

-versus- 

Union of India 
(Represented by the Cabinet Secretary, 
Department of Cabinet Affairs, Bikaner House, 
Shajahan Road, New Delhi). 

Secretary to the Govt. of India, 
Ministry of Home Affairs, 
New Delhi. 

Director, SSB, 
Block-V (East) 
R.K.Puram, New Delhi-110066. 

DivisionalOrganiser, SSB, 
North Assam Division, 
•Debendra Nagar, 
Tezpur, District - Sonitpur, 
(Assam). 

Commandant, 
Group Centre, SSB 
Debendra Nagar, 
P.O. Khalihamari 

.Appiicans 

1J1scr1ct-on1tpur Assam). 	 ...Respondents 

By Advocate Mr. A. Deb Roy, Senior C.G.S.C. 

OR D E R (ORAL) 

CHOWDHURY J.V.C.). 

The applicants who are among the candidates 

selected for the post of Constable on the basis of •a 

•  selection. These applicants were accordingly notified to 

report at the Headquarter for filling up of Police 

Verification Form and other formalities along with original 

cerificates vide Memo dated 7.3.2000. Due to delay in 

appointment the applicants submitted an appeal on 30.12.2000 
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I 

for their appointmenl. Failing to get appropriate remedy the 

applicants moved this Tribunal for a direction upon the 

respondents for consideration of their appointment against 

the vacant .post. 

2. 	The respondents filed its written statement. In the 

written statement the respondents neither stated anything 

as to the vacancy position nor cited any reason. as to why 

they were not appointed save and except taht the appointments 

were stopped.due to instruction received from the Headquarter 

dated 	21.12.2000. The 	full text 	of instructions 	are 

reprouced'hereunder 

For all D.Os/GCs and DIG Jammü/s/Bari/K/Sain and 
Khm (.) Reg Direct REctt...in Combatised cadres (.) 
All units to hold rectt. test against vacancies and 
complete required formalities but offer of àpptt. 
may not rpt not be issued till further orders (.) 
This issues with approval of the. Director, SSB (.) 
Ensure domp1icance(.)' , 

Mr. A. Deb Roy, learned Sr. C.G.S.C. raised an 
... ............ 

objection as to the maintaii'ability of this application by 

the TRibunal and submitted that this appointment pertains to 

combatised group and the applicants VLre selected for 

appointment in a combatised cadre, therefore comes within the 

meaning. of Armed Forces. Therefore, Tribunal has no 

jurisciction. 

In view of the objection raised by the learned Sr. 

C.G.S.C. as to the, jurisdiction we are not inclined todecide 

the matter on merit. Accordingly the application is dismissed 

as not maintainable. It will be opji to the applicants to 

take appropriate remedy as per law. 

There shall, however be no order as to cost. 

(K.K.SHARMA) 	 . 	(D.N.CHOWDHURY) 
Member (A) ' 	 Vice-Chairman 

trd 

S 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : : : :GUWAHATI 

BENCH:::GUWAHAT. 

(An application under Section 19 of the Mministrative 

Tribunals Act 9 1985). 

0. A. NO. 	 2001. 

Shri Panc'hanan Saikia & Ors. 

• ...Applicants. 

—Vs.- 

Union of India and others. 

• 	 .. . Respondents. 

I N D E X 

Particulars. 	 Page No. 

Application S.. 
I to 12 

Verification ... 13 

Annexure—I . 	... 14 

Annexure—Il ... 15 

Arinexure—Ill • 16 

Annexure-. IV •. • 17 

Anaxure—V ... 	 . 18 

Annexure—Vi ... 20 

Filed by:- 

(Advocate) 

$1. No. 

 

 

2. 

4., 
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IN THE CENTRAL ALMINISTRATIVE TRIBUNAL:GUWAHATI 

BENi: : • CU WArIA TI • 

(An application under section 19 of the Administrative 

Tribunals Act,1985). 

i t  shri Panchanath saikia 

son of Shri Dambarudhar Saikia 

Haz r apar 

Tezpur TOWn 

P.O. Tezpur 

DiSt:-.SOnitpur (Assam). 

Shri Pranab Math 

Son of shri Guna Kanta Nath 

Napani Bagapani 

P.O. Jahanari 

P.S. Thelainara 

Dist :-Sonitpur (Assam). 

Shri BIkash Borah 

son of shri neba thar Borah 

Sapara chuburi 

DipOta 

P.O. Tezpur 

DISt:-SOrlitpur (Assam). 

4 9  shri Lila Kanta Nath 

Son of Late prabhat chandra Nath 

Jengar Chuburi 

Pithakhowa 

Tezpur 

Distridt :-Soitpur(Assam). 

- 

cOntc3,... 



• 	2. 

5. Shri Hridayjyoti Borah 

son of Shri MOhan Borah 

• r ewrigaon 

P.O. Sola]. Sonar! 

P.S. sootea 

Dist:-SOflitpur.(Assam). 

• • • 	 ants. 

• -Versus- 

 union of India 

(Represented by the cabinet 

Secretary,Departrnent of Cabinet 

Affairs,Bikarler 	House,Shahjahafl 

• Oad ,NeW Delhi). 

 Secretary to the Govt.Of India, 

Ministry of Harte Affairs,New Delhi. 

• 	3. Director,SSB , 

• Block-V (East) 

R.K.Puram 	 • 

New DelhI -110066 , 

 DivisiOnal Orgaruiser,ssB, 

North Assam Division 
, 

Debendra Nagar 

Tezpur 

DiSt:_SOflitPUr(A$ 5 ). 

 canmandant 	• 	 • 

Group centre,SSB 

Deberidra Nagar 

P.O.Khalihamari  

Dist:_Soitpur(A6) 

contd... 
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1 :PARTICULARS OFTHE ORDER AGAINST_tH THE 	- 

APPLICATION IS MADE :- 

illegal and arbitrary action on the part 

of the canmandant , Group Cefltre,SSB,Debendra .Nagar, 

• Tezpur (spondent No.5) in appointing 34 candidates 

as CT/GD Constab1e) out of a select list of 47 

candidates on 'pick and choose 1* basis to the exclu-

sion of the applicants although their flames were on 

the said select list prepared by the Recruitment 

Board. 

- 	circular dated 22.12.2000 issued by the 

DIreCtOr,SSB.R.K.PUram, New Delhi (Respondent No.3) 

on the basis of which the Respondent No.5 Was quoted 

to have dedi med to appoint the appl Ic ants although 

some of the candidates who figured below the appli-

cants in the select list prepared by the Recruitment 

Board . ( copy of the said circular is not available 

with the applicant and as such its copy could not be 

annexed). 

2 

- • 	 TheappliCaflts declare that the subject- 

matter of the orders is within the jurisdiction of 

this Tribural 

3 ; LIMITATION:- 

The applicants further declare that the 

application is within the limitation prescribed 

under Section 21 of the Administrative Tribunals 

Act, 198 5' 

-- 	 contd... 
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	 4. 

4: FACrS OF THE CASE 

That the applicants were duly selected 

by the Recruitment Board for appointment as CT/GD 

(constable) under the ispondent No. 5 although 47 

candidates including the aplicnts were empanelled 

and included in the select list, only 34 candidats 

from the select hat were appointed on rick and 

choose * basis illegally and arbitrarily ignoring 

the cases of the apphicants.The applicants have a 

common interest in praying for the same relief and 

as such they are filing a single application as the 

relief, if granted to one of them will be equally 

applicable to all of them. The applicants crave 

leave of 'this }jonble Triuflal to allow them to file 

a single application as provided in Rule 415)(a) of 

the central Administrative Tribunals Procedure) 

iles,1987 .' 

That the 	applicants are permanent resi-- 

dents in the areas around Tezpur TOWfl in the dis-

trict of Sonitpur .They are all educated unemployed 

youths catting from poor families .ixiring the preva-

iling unemployment situation, the applicants opted 

for a career by joining the Special Service Bureau 

(.s.B.' in Short) as CT/GD(CoflStable). 

That, as directed,ahl the applicants 

appeared in an interview conducted by the duly cons-

tituted Recruitment Board held at Group Centre, 

H.Q. ,SSB,Debendra nagar,TeZPUr for the post of 

CT/GD fran 14.2.2000 to 16.2.2000.The performance of 

contd.• 



a 

the applicants in the interview was very good and all 

of them Were selected and empanelled for appointment as 

CT/GD (Constable). The Respondent N6.5, by his OM No. 

WEstt-.99(2)i2000/2400 dated 07.012000, intImated 

ShrI Panchanan Saikia (Applicant No.1) that •  he had been 

selected by the Recruitment Board and his name had been 

empanlelled 	for appointment as CT/GD4 The applicant was 
further directed to report at Group Centre H.Q., Debendra 

Nagar immediately for filling up of Police Verification 

form and meeting other formalities 

Copy of the said 0.M. dated 07.03.2000 is 

annexed herewith and marked as AnnexureI. 

4) 	That S/Shri Pranab Nath, Bikash Borah and 

Lila Kanta Nath, applicant No. 2,3 and 4 respectively,' 

also received similar intimations from the Respondent No.5 

vide OM No. GCD/Estt99(2)/2000/2402 dated 07.03,2000, 

OM No. GCD/Estt99(2)/2000/2408 dated 07.03.2000 and OM. 

No. Gf4/Estt99(2)/20o0/2399 dated 07.03.2000 respectively 

whereby they were informed that they, were selected by the 

Recruitment Board and their names were empanelled for 

appointment as CT/GD.They were also further directed to 

report to Group Centre FLQ. for taking necessary action, 

namely Police Verification etc. 

The applicant No.5, Shri Hridayjyoti Borah 

also received similar intimation from the Respondent No.5 

vide his 0.M. of even number dated 07.03.2000 but he had 

misplaced the copy 

Copies of the said memoranda are annexed here 

with and marked as AnnexureII,III and IV 

respectively. 

contd... 

I 'Ic 
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That, as directed , all the applicants appea 

red in the Group Centre H. Q. at Debendra nagar on 

13.012000 and filled up Police verificationform and 

completed other formalities relating to their appointment 

as CT/GD 

That, thereafter,Special messengers deputed 

by the Respondent No.5 met the applicants on 21.12.2000 

and 22.12.2000 asked them to report to Group Centre at 

Debendra Nagar on 26. 12.2000 with béddings and Ration 

money for joining the SLS.B.as CT/GD 

That all the applicants, as directed, went 

to the Group Centre, S. S. B., at Debendra Nagar on 

26.12.2000 with beddings and Ration Money The applicants 

were initially not allowed to enter into the premises 

of the Group Centre for which all of them Were stranded 

on the Road infront of the Group Centre. After about 

5 hours ,they were allowed to enter into the premises' 

when one Officer of the S. S. B. came out and told them 

that they would not be appointed on the basis of a 

circular dated 22.12.2000 issued by the Director,S.S.B., 

R.K.Purarn,New Delhi (Respondent No.3) 

That,the applicants beg to state and submit 

that the Divis ional caganiser ,$. S. B. ,North Assam Division, 

Debendra Nagar,had accorded his approval for appointment 

of the applicants by his O.M. dated 15.12.2000 addressed 

to the Respondent No.5. But inspite of such approval, 

the Respondent No.5 declined to appoint the applicants 

contd... 
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7* 

in terms of Circular dated 22.12.2000 giving retros 

pective effect as the selection of the applicants was 

final ised and most of the candidates appointed before 

receipt of the circular dated 22.12.2000 

(Appi ic ants do not have a copy of the said 

CM dated 15.12.2000 and as such it could not be annexed). 

That, the applicants were legitimately 

expecting that their cases would consider by the 

competent authority for appointment as CT/GD, Specially 

when some of the candidates who were placed lower 

than the applicants in the select list were appointed 

Being aggrieved, they on 28.12.2060 sent a telegram to 

the Res pondent No.4 and S explaining the situation and 

praying for intervention in the matter. 

That, on 30.12.2000, the applicants submitted 

a joint representation/appeal to the Respondent No.4 

fully explaining the facts and circumstances of the 

case and praying for due consideration for their appoint-

ment • It would be pertinent to mention here that the 

Recruitment Board finally selected and impanei.led 47 

candidates for appointment as CT/GD out of which 

candidates had already been appointed to the exclusion 

of 13 candidates including the applicants, who figured 

in the select list • It would be pertient to mention 

here that, out of 34 candidates already appointed , 

some of the candidates figured in the select list at 

contd... 
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lower positions than the applicants and as such the 

applicants have been deprived of their of right of 

equal treatment to be so appointed 

A copy of the said representation dated 

30. 12.2000 is annexed herewith and marked 

as Annexure-V. 

11) 	That, surprisingly, the respondent-autho- 

rity did not send any intimation to the applicant and 

as such the applicants, with reference to their telegram. 

dated 28.12.2000 and representation dated30.12.2000, 

submitted another detailed representation on 30.1.2001 

- 	to the Respondent No.4 • It was specifically pointed out 

at para 4 of the representation that during October! 

November ,2000 14 vacancies occurred and Respondent No.4 

was kind enough to approve the appointment of the 

applicants in terms of OM No. 15.12.2000 addressed to 

the Respon ent No. 5 • The applicants have not received 
4-- 

any intimation as to the fate of t44&representatiofls 

submitted to Respondent No.4 and 5 till date. It would 

be relevant to point out that the Respondent No.5 appo- 

inted all the 34 candidates of the select list in 

September 0 2000 itself and the Respondent No.4, byhis 

OM dated 15.12.2000, conveyed his approval to the 

Commandant (Respondent No.5) for appointing the appli-

cants against 14 vacancies which occurred in October/ 

November 9 2000 but the action of the Respondent No.5 

in declining to appoint the applicants is illegal and 

arbiary on the plea of a c irc ul ar received much 1 at or. 

contd... 

JL. 
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Copy of the said representation dated 30.1.2001 

is annexed herewith and marked as PnriexureVI. 

12) 	That, being aggrieved ,the applicants have now 

approached this Hon'ble Tribunal praying for relief 

5, : GRWNDS FOR RELIEF WITH LEGAL PROVISIONS:- 

For that the action of the Respondent No.5 in 

appointing candidates from the select list prepared by the 

Recruitment.Board on "Pick and choose" basis is extremely 

arbitrary ,illegal and Unfair and as such it is a fit case 

where this Hon'ble Tribunal will exercise jurisdiction and 

grant relief' otherwise due to them 

For that the action of the authorities in not 

appointing the applicants has resulted in serious discri-

mination offending the equality provisions contained in 

Ar1cle 14 and 16 and as such the action of the authority 

is bad in law and liable to be set aside. 

For that the action of the Respondent No.5 in 

not appointing the applicants even after approval accorded 

by the Divisional Organiser (Respondent No.4) for appointing 

the applicants against earmarked vacancies is illegal and 

arbitrary and as such the action of the Respondent No.5 is 

bad in law and liable to be set aside 

For that the action of the Respondent No.5 in 

appointing some of the selected candidates who were placed 

at lower positions in the select list than the applicants 

is based on extraneous considerations and as such the 

action of the authority is bad in law and liable to be set. 

aside. 	I  

contd... 
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V) 	'For that, in any view of the matter,the action 

of the respondents in denying appointment to the appli-

cants which is otherwise due to them is bad in law and 

liable to be set aside. 

6 : DETAILS OF. REMEDIES EXHAUSTED :- 

The applicants have submitted representations 

in this regard but the respondent authorities have not 

communicated their decision till 1 date. 

7 : MATTERS NOT PREVIWSLY FILED OR PENDING WITH ANY 

OTHER COURT :- 

The applicants further declare that they have 

not previously filed any application , writ petition or 

suit regarding the matter in respect of which this 

application has been made before any Court or any other 

aut}iority or any other Bench of the Tribunal nor any such 

application, writ petition or $ ult is pending before any 

of them, 

8 : RELIEF SWGHT :- 

It is, therefore,. prayed that your 

Lordships would be pleased to admit this appli-

cation, call for the entire records of the 

case, ask the respondents to show cause as to 

why the applicants have been discriminated 

contd,., 

•1 	' 
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/ 

against in the matter of their appointment 

as Constables (CT/GD) and after perusing 

the causes shown, if any, and hearing the 

parties, direct that the cases of the 

applicants be considered for appointment 

as CT/GD, as approved by the Divisional 

ganiser, SSB,Tezpur (Respondent No.4) 

against the earmarked vacancies inasmuch, as 

they have been illegally and arbitrarily 

discriminated against and/or pass any 

• other order/orders as your Lordships may 

deem fit and proper. 

And for this act of kindness,the applicants, as in 

duty bound,s hail ever pray 

9 : INTERIM ORDER, IF ANY, PRAYED FOR: 

It is further prayed that your Lord-

ships would also be pleased to direct the 

respondents to refrain from filing up the 

remaining posts of CT/GD in the SSB at 
S 	

• 	 Tezpur under administrative Control of the 

Respondent No.5 till this application is 

finally heard and disposed of.The applicants 

would *frxtuxx suffer irreparable loss 

and injury it such a dire%tion is not issued 

• 	by way of interim measure. 

contd... 



12. 	- 

10 : Does not arise.Tho application will be presented 

personally by the advocate of the applicants. 

• 	11 : PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE 

APPLICATION FEE :- 

I.P.O. NO. 	 dated  

issued by the G.P.O. payable at Guwahati is enclosed. 

12 : LIST OF ENCLOSURS:- 

As stated in the Index 

contd. 

\ 
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13. 

VERIFICATION 

- i t  Shri Panchanan Saikla, Son of Shri Daznbarudhar 

Saikia, aged about 25 Years, resident of Hazarapar, Tezpur 

Town, Districtz Sonitpur, do, hereby, verify that the 

contents inpàragraph No 	4-9j L(2. are true 

to my personal knowledge and those in paragraphs - 

3 ) 	
are believed to be true,n legal advice and I 

save not suppressed any material fact. 

I. being one of the applicants of the aforesaid case 

have been authorised by other applicants to sign this yen-

fication on behalf of all the applicants. 

• 	 av 

• 	 Place : Guwahati. 	 Signature of the applicat 

Date : 
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flo 2. 
j)irectorate General of Security 

• • 	. . 	 , 	Office of the ,Commandant 

	

1 	 . 	. 	Group Ceritre,5S13,iYebendranagar 
1' 0 	lihamari,Pan-O26 

	

* 	 Dist Soritpur (Assam) 

	

M40ANDUM 	Dated the 	4arch'2000 
/ 

You have been provlrlonally selected by the 
ecruitrnent Board held at GC .HQ Deben.ranagar for the post of CT/GD 	

.: 

wef1.2.2OOO to 16.2.2000 and your name has been kept inpannel 
list but appoinnier wi.11 he, subject to desult ant vacancy' of CTjp  

You are hereby requesteU to, report t GC HQr . 
Deendranagar:irnmediateiy for filling up of Iblice Verification form 
pnd'tber formalities. You should olso bring original cortIficat,e 

lozigwith 2 recent pa-port si z(:. ,  pIiotor;.phs d.uly atttstod by' a  
Gazetted OCficcr. 	 . 	 ' I 

1) 	. 	. 	. 	 qç)rrAwr  
Shri  

ViL1 

,•• 	

.1 	 . 	

. 	:, 	 ' 	' 	 '' 

Diat : 

11 
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/)A'XL! )j.X' 	tOlt L 	.. L 	X'.1 	ot 

L .t 	•L 	of 	.11Q 1om.anctrt 
• . 	 .P 

• - 	--'• 
Slullitl  

L;td th e Iiurcti 	;')U 

Y. :ave beei 	'11nLiy WC1ed 	y 
tcr 	itmnt i:ord hi 3t GCHQ 	ndar. tle po5t of CT/G 

4 2.20Uu LO 	lo 2030 and sour 	 b lfl 

CT/GE., VacaflC 	Q J 1st. 	oUt appclfltLfleflt LII be subeat to • 1eU1tafle 

Y' arehor&Jy. icqu .ted to r. nort. :t GC .HQr 

2bndranagar, ircmedi: ly for fi1Lin 	zp o 	I oI: Ver1f,catiO  

rid 	tier to.ma1ite OU shou1i 	1so brflg 0 
by a attsted 

LOfl'J SLP s-port sizO photographs c3.' 
• r -- ,ttd - Q.Cticer. _ 	- . . - - 

- 	-. 

Shri •çsk  • 	I - 

- 	 - 
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• 	•r:ctort Cencr'al of Socrity 
0fj'jc o:L th Con;mandant 

:Group Cehtre3Si,Debendrararrra 
E 0 

	

- 	list bori1tr.i (Asam) 

	

I 	 Dadth e 	p4zj-fC-11'23o0 

You flave been PrOVisionally eJced by the 
Recruitment Board he:Ld at (C HQ De4endranagar for the post of CT/G 

• wef.442.2000 to. 16.2.200Qd your name hsbeen kept in pannel 
• list but appointment ll be subject to 'esu1tart vacancy of CT/GO. 

You •are hereby. feouested to report at GC HOr 

	

• 	
)ebenrangar Imediate1y fox fi•llig up of FoJ.ioe Verification form 
and other forma1jts Yo. should also bring original certificates • alongwith 2 recent Pass -port-size.. photographs duly attested by a 

	

• 	
• 	Gazetj Officer. 	............... 	

. 

1 

	

To 	
(DWf J Shri LIc 	 r1r 	.• -. 	 ____ 
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'i. E.  D1Vi4Qna1 ,Organioer 
13GB 

TPUR 
Date 30/12/2000 

1' 

41V1V40(I(V0E---VIr-  
I.. 

mter f $ 

An appeal to Consider our appei*tzent 
under your eotbjjshnont as GD ConstEI 

hepct,d 6ir, 

We tht uridr biçnd have thu kIonur to 

aujt the following few 110e3 for Your kind considortion 
and faVuu.rabj.e action ; 

That we the petitioner8 are haij.s from a 

down trodden family and after obtaining degree also fat.Led 

to gt any employment for which we joined in thc Training  
at Hai.flong organised by you for recrujtmenk &nd cemt out 
Succeas in the treinjng. 

for lntorvij 
14 Feb. to 16 Feb 2000 at Debendx6 Nagar ao  Occordingly oil 

us appeared in tho Interview and rjet sejtcted. 
accordingly a selection list Wo also prepared where our 

names have been incjudd for appointment and out of 47 0  
se.tectod list 34 have already been approved 

bkiy.evon 
th oorij list of selection, which Is Very iuch iUegal 
but wo did not raise ony objection ao our Cavon wore alco 
due to be consjderod for appointiiont. 

That meanwhile Ofl 22nd Dec, by a ecjaj 
messenger, we were 

directed to immediately report in tho 
Commandant Off ice at Debencir8 Njgar, with Bag & &iggaqo 

and with ration money to which we complied, 

( contcj,,, 2 ) 	
/ 

That thertfo we were Called 



- 2 

- 	i (d 

That on repoxtin g  ht Couiniandant Office on 4\ . 

26th Dec. and, after 5 houro we were tId that our appoiAtinent / 

have been cancelled 
. We were shocked and curpriced for ouch / 

action and being puZzled we intimated your Honour TeLeg., 

phically for urgent action in the matter but as nothing 
ha been 

 
donev , hence this appeal s  

That with great hope we reported in the office 
fec on ward action but such d.toappojnted Vrbj order has 

Conpltexy frBct.ratod our hçE'. 

We thr?refre rr-J You mcit kvaztAy t0 

C4&ider our appoirluaerit in parity with othorb from thu 
above referod 60loction 1jt 0 	 - 

AND 

Fox 14kic nct Of your kldneafi wo ohj,l be 
to you., 

With high 

/ 

Ycsurs aait%fully0 
'j 1 1iX I Yl,6z4' 

,1) p1,&j 	ghTh- tP;uZ iz& 

UjjEiIAK 8A5U14ATgty, 

LILA KANTA IiA1H1LIiIj, 

KUKIL HAZAhIKA, 

b) It,t4J1 r 4ASHAHARYI 

,6) 

7) UMESH BMJ YAN' 
/8) PNCHAN 5A1KIAr. 

BIKASH WTTA 

RAJkN EXJTTA, 	- 

Ii) DIGANTA DAS' 
14) fiRl DAY JYO IX BOR AB 



A /Wi/F UQf- 	I 

Dated the 	 20o1 

The Diyi.tonaj Orgaraise, 

$UbjVCt*APPOiQt,nt of CT/GD and seloct'Lon  

by thm kt4*CUit4dflt ifoaxd tat  GG Z'441 

ROtOtOnCOITelegrain dt.4 23-12u.2000 feLt,d  by 
joint ropr,oe 	!. 

 

'r 

L I' most rQoPectrully it to QUbMjttQd  
• 	

That the 601ecti0fl Uo&d for recrujtnt to The 
• P60t of  CT/QD hetd fro* 142-200 to  16.2.2000 at GC  

Dbvndrrwguj 4e1ect 	pa&o. of 47 pron for the 
• 	 purp000 of appointManti o  

That accordingly the Coa,ant bY 4s  HewaixaftwM 

dated 732000'ddrood to the underjj 	ecsj 

preena assing thas to report to ( k1Qft Ibbenaran &q&Z  
g0 Z)UG 

 

V0,8ifiGstion and other fornajjj 0  
3 	That after pciljc,e varjfjcatjona rid 	 of  

S f0xM0IAtiQQ u  the COrnandQnt aPPOillted aU but the 
tinder oig!te ci&oct.d peroorj during tho 1anth of 

ptobor 0 2000 itaojg.  Tho 13001ected p reolrta L& 
• 	 the mdaraigned CGLUd n.t be appointed with GjUjvXq SIZS  

thoir nu9c in the psgo1 'er continued few  appolnUWrit  
inQt ?Luthoi Vacencios as night be catieeti 

3 

4. 	Than durLM 0Ct0bov/WaVv3b0r q 2000 4 vaaenclee  

66GUZZOd and you were kind onauch to appreL,, app.$tr 

Of undersigned by convoyji,q the pprov&l te tFi Coandt, 

.s 112.2000, 



I 
4 	 .2.. 

J 

be 	That the wldv.rt çno* wrO Callod thozgh Opocii4 

eo.xgor to report at tho offico of the Connuandant O?tico 0  

DthenUatgr with d9 atid bgj'o nd rot.Lon money and 

ocordingiy on 2-12-2000 the undoz'3ined ropDrtid at the 

ondoat OfZici. 

60 	That moot unfortunately attr awattthçj for obout 

bouro0 the undereivrAcC wery iiforird that thtr 6OlOCt1 

:rnci CiL1COUOd. 

7. 	Thot.)Dviflg hon thuc informed, the uniçrisd 

i3a= !ak anti the tolernrn and r!rtt rc! 	ticn vco 

rat to you for kind conridcrotien. 

09 	That it ic now tnforn that it wo bcuco of i 

cf.rcu14r dated 2212..2000 th't tPo Comznndnt had ObcAdad 

to concoJ thq alctton air'it 4 y ) o1i i.z- o howci n1a lribiUty 

to appoint the undersicned. 

9 	That the undtyrsif4ned are duly oel,actad incumbonto of 

the vacant pootc thet wro avuilabie tron Octobar/oven4 0  

2000 and càuld have han 4ppointd by the t 	a4atIt &o per 

ppval of your Durticjra off ice Co untctod on 13..124000  

otthx before the conng into effect of circular datdd 

22..12i.2000 witich t o our Unnivlodje cnot bci uoth applicabla 
10 

LM tO ccioe of cojectiono airiady held. 

100 	Thct Sir a  g'aVO inuOttC) c'ue bn dnrie to us by jiving 

us hopoo of Oppintmtht for which t) )ot t1no On t8fliI%9 

toopbg cwooif prepared for thO qiwxOex &t te 0 S 0 30 Our aUO 

flex ontay into governrent oevio hzti crocooU in tho iaoonL!O,,' 

to hnvo boon denied the public oitp1oynt by pAtt ccd c10000 

by diocdXflinatiflg igitnot uc by the mmandrint tho did not 

cicito appointucnt5 in tho Sizot inotanco ii 	ord&rno 4t! 

cLôtLty Ct) port the rarit hot of 001actlon.20hau 

11. 	That Six 0  thoro io a eloor ZOGO of bsocaft of fundamentol  

gwizmtcoO oil citiLolto under ArtiolOO 16/21 of the Conotitutoa 

f IndU which rcqutro your izdinto concidorOttOE'Lo 



' S 

( t  

ro hLJ picay and :eq*tt yot 

to be ,.Ind enough''16-,o cyaquice into the ratUr and 

uJo1 ythe1i: cofart.ton of ouc 	inatc 

pprt3to -osders for = aboorkAng au in surviso 

in teCMS of  thO 3Mj1QCtjQn h1d 

by r1i1rtq jbrtr If so rqsArd: anLi do jUf$ttC' 

tQ UIøin) r D •.iriy I ruitlull rt'ply hs been received 
till th 	.L")n yur t*nJ. 5.'nu C)Py )t tht list of 
c,.in itht& 	which Lh.y ai.rVrne and ad'1rsi 
by ttu r 	in 	tfl' IfrL L L&; 	 t tL crw'I 
1.NCiJ- 	iLt 

Y tur 

bh,,ilf of.  the 	OViii,....cflfl Imari, 4o, 3 Xaarry iUO 
i :1i 'r.sinq Cun Litt.tt QP1 o 	1\-zpur 9  Uit ionitpur, 

JL 

s) (ri 

t4 '• 	( 

4\ . 

'LL 
c). 

q 
/ At.siy/ 

/ 
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Co  A p  uWahati 

M THE CENTBAL ADMIRISTRATI71i TB IflJNAL 

GiJWAKATI B]NCR 3: GUWAHATI. 

0.A. NO4 0' 2001 

Shri P. Saikia 

Union of India & tbers 

H And- - 

In the matter of 3 
I 	 - 

ritten Statement submitted by the 

respondents. 

The bumble respondents beg to submit the 

written statement as follows - 

1. 	 That with regard to para 1 .1, the respcmdenta 

beg/'toate that the allegations are denied • In fact 48 

can 
/ 

iates were selected by the recruitment Board held at GO- 

bendranagar w .e.f. 14.2.2 000  to 16.2.2 000  to fill up clear 

. / and resultant vacancies that were due to occur upto 31 .12.2 000. 

Acoordingly offer of appointment were issued to the selected 

candidates in order of merit and not by pick and choose*  basis 

as has been alleged. Out of such candidates who were issued 

ft offer of appointment one candidate was rejected at the time 

of final medical examination which is done before joining the 

service. AU these candidates were issued offer of appointment 

serially on the basis of their merit The oases of the appli-

cants were also under con eiderati.n and they were called ext 

But at that stage the at the Group Centre office also •  



I.  

I 

"2- 

the recruitment process was stopped by the 853 Directorate 

vide their Signal No • 14435"'36 dated 21 .12.2000. As such 

these candidates could not be recruited. 

	

2i 	 That with regard to pam 1.2 , the respondents 

beg to state that the allegations are denied as no candidate 

below the applicants in the merit list were recruited. 

	

30 	 That with regard to pam 2, the respondents 

beg to state that the selection was made for recruitment of 

Constables In ooabatiaed cadre vide Directorate, 383, New DeLhi 

signal No. 14435"36 dated 21.12.2 000. Hence the Hon'ble 

Tribunal does not have jurisdiction In the case. 

Copy of signal dated 2191292000 is annexed 

hereto and marked as Annexure - i 

It is pertinent to mention here that the comba-

tised cadre under Directorate, 333, is governed by the aPP 

Act, 4 19579 Which is an Armed Porce. 

	

• 	 That with regard to pars 3, the respondents 

beg to offer no comments. 

	

60 	 Thai with regard to pars .4.1, the respondents 

beg to state that as regards 48 candidates who were selected 

by the recruitment board held at GO Rs Debendra Nagar w .e .f. 

14.02.2000 to 16.02.2000. 13 candidates were against clear 

vacancies and 35 candidates were selected against resultant 

vacancies which were expected to occur owing to retiremsntt 

promotion of GO personnel during 2000. FTom this panel of 



'I 
4?1  

35 candidates, 21 candidates were issued offer of appointtnt 

as and mhen vacancies arised strictly on the basic of merit 

list prepared by recruitment board, Bew4aining 13 carididats 

who were on panel against resultant vacancies upto 31 .12.2000 

oould not be appointed due to ban on reo!uitment as circulated 

vide 88B Directorate signal No. 1443536 dated 21 .12.2000 con 

veyed ride Divisional Hqr endoreemrt No. 64/Bn/2 000/124 0 31 

dated 26.12.2000. 

7. 	 That with regard to para 4 .2, the respondent a 

beg to offer no comments. 

8 • 	 That with regard to para 4.39 the respondents 

beg to state that the applicants appeared in the interview 

and wOre empenalled is admitted • Their process of recruitment 

was in progress as corroborated by the submissions made by the 

applicants themselves. But it had to be stopped midway due to 

instructions received from higher Hqrs vide signal No • 1443536 

dated 21.1.2.2000 ( Annexure- Ij 0, 

• 	That with regard to para 44 and 4.5 the res- 

pondents beg to state the para are admitted. 

10. 	 That with regard to para 4.6, the respondents 

beg to offer no comments. 

11 • 	That with regard to pi'a 4.7 the respondents 

beg to state that the contents of the para are admitted to the 

appi extent that the appl.icarts were called on 26.12 .2 000 

for issuing offer of appointment. But a circular was i'eceived 

from SSB Directorate vide their signal No. .1443536 dated 



t~ 
"4! - 

dated 21 .12 ..2 000 conveyed vide Div. Eq • endorsement No. 64/BN/ 

/ 

2 000/12430 31 dated 26.12.2000 not to appoint any CT )D) till 

further orders • As such the candidates were apprised about the 

circular and could not be appointed. 

12 • 	That with regard to para 4.8 the respondents 

beg to state that on receipt of approval from Div. Eqr vide 

their Memo No. 69/n/2 000/i 2128-29 dated 15 • 12.2000. all the 

selected empenalled candidates were oalled to report GC Hay. 

Debendranagar by 26.12 .2 000  for appointment • But in the mean 

time a circular was received from $33 Directorate vide Sig. 

No • 1443536 dated 21.12.2000 instruotlng not to issue offer 

of appointment and as such the candidates could not be appointed 

and they were apprised about it. 

130 	That with regard to para 4.99 the reapondena 

beg to state that the allegations are denied • No, candidates 

below the applicants in the merit list were recruited. 

14 • 	That with regard to pam 4 .109  the respondents 

beg to state that the allegations are denied that no candidates 

blOv the applicants In the merit list were recruited. 

150 	That with regard to para 4.11, the respondents 

beg to state that zm. 333 Directorate issued instructions 

not to issue offer of appointment to any candidate but only 

to select such candidates tint ill further orders, the appliøantø 

were also not issued offer of appointment • he representations 

etc • submitted by the applicants were after 26.12.2000 and 

necessary reply was submitted to D.0. North Lssam Division yid 

this office letter No. GCD/]stt-99/yol,-IIV/2001/2242 dated 2302 .01. 

Verification.. 



s1.5.. 

I 

I, Shri T .N. SHNOO , Dy. Inapectcr Geneia1, 

2ezpur, being authorised do hereby solemnly affirm and 

declare that the statements made in this i written statement 

hzaz are true to my kiovledge and information and I have not 

auppressed any material facts 

And I si€'  this verification on this 
	

ibday 

of April, 20010 

crant. 



( Page- 4 ) 

VERIFICATION 

I, T.N.Shanoo being authorised to hereby solemnly 

affirm and declare that the statements made in this written 

statement are true to my knowledge and information and I have 

not suppressed any material fact. 

And I sign this verification on this 	t9day of 
11-7 

2001. 

(1nspCtOr GeneraL 

A. Division : S. S. D, 

1• 


